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INtRODUCTION 

1, the Chairman of the Public Accounts Committee as authorised 
by the Committee, do present on their behalf this 70th Report on 
action taken by Government on the recommendations of the PubUe 
Accounts Committee contained in their 41st Report (Seventh Lok 
SabRa) on Expenditure on New Service/New Instrument of Service. 

2. ConSidering the inflationary pressures on the economy over 
the years, the Committee had in. their 41st Report, expressed the 
view that upward revision of the limits of .expenditure set out in 
July, 1970, beyond which Parliament's approval should· be taken, 
was called for. The Committee had desired the Ministry of Finance 
to examine the suggestions in this regard made by the Financial 
Advisers of different Ministries, in consultation with the C&AG of 
India and submit revised guideline.,; for consideration and approval 
by the Committee. In this Report, the Committee have examined 
the proposals for raising the limits of expenditure in the interest 
ot speedy execution cf the development programme! which require 
quick decision making. Subject to certain safeguards in the interest 
0'1 accountability to Parliament, the Committee have agreed to the 
limits being raised in respect of items constituting New Service! 
New Instrument of Service which require prior approval of Parlia-
ment or where report to Parliament is necessary. The Committee 
have stressed the need for revising ways and means to strengthen 
the system of internal finance as well as internal audit in consulta-
tion with the C&AG of India for better control over expenditure . .. 
3. The Committee considered and adopted this Report at their 

litting held on 4 January, 1982. 

4. For reference facility and convenience, the recommendations 
and observations of the Committee have been printed in thick 
type in the body of the report, and have also been reproduced in a 
consolidated form in Appendix III to the Report. 

5. The Committee plaee on record their appreciation of the 
assistance rendered to them in this matter by the office of the 
Comptroller " Auditor General of India. 

NEW Dam: '. ~ ~ 

January II, 1982 

Pawa "2i." 1903 (S) 

(v) 

SATISH AGARWAL, 
Chai"man 

Public Accou.nts C~  



CHAPTER I 

REPORT 

1.1 This Report of the Committee deals with the action taken 
by Government on the recommendations or 05servations contained 
in their 41st Report (Seventh Lok Sabha) on paragraph 26 of the 
comptroller and Auditor General of India ,for the year 1978-79. 
Union Government (Civil) relating to Expenditure on 'New Service/ 
New Instrument of Service' which was presented to the Lok Sabha 
on 29 April, 1981. 

1.2 Out of 19 recommendations or observations contained in the 
Report, Government have indicated the action taken or ,propoJed 
to be taken by them in respect of all the recommendations. 

1.3 The Action Taken Notes received from Government have 
been broadly categorised as follows: 

(i) Recottlmendations or ob6ervations which have been 
accepted by Government. 
S. Nos. 1-4, 5-16 and 18. 

(U) Recommendations or observations which the Committee 
do not desire to pursue in the light of the replies of Go-
vernment. 
S. No.5 

(iii) Recommendations or observations replies to which have 
not been accepted by the Committee and which require 
reiteration. 
S. Nos. 17 and 19 

(Iv) Recommendations or observations in respect of which 
Government have furnished interim replies. 
Nil. 

1.4 The Committee will now deal with the action taken by Go-
vernment on some 0'1. their recommendations. 

Control over Expenditure 

(81. Nos. 17 and 19 paras 1.63 and 1.M). 

1.5 Deploring the  laxity in, control (1Vf!!r expenditure and urging 
the ~  to strengthen the internal '. finance and intemal 
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audit (para 1.63, 81. no. 17) and also calling for upward revision of 
the limits of expenditure set ~  in July 1970 due to inftationary 
pressures on the economy (Para 1.65 s1. no. 19) the Committee had 
observed: 

"Strictly speaking no money can be spent on New Service/ , 
New Instrument' of Service without prior approval of 
Parliament. The Committee take a very serious view of 
the repeated violations by Ministries/Departments of 
the guidelines issued by the Ministry of Finance in pur-
suance, of the recommendations made by the Public 
Accounts Committee. The Committee deprecate the 
tendency on the part of the Ministries/Departments to 
continue, to spend large sums of money without Parlia-
ment'.s authority year after year. The Committee consider 
that these cases are illustrative of laxity in control over 
expenditure on t.he part of internal finance of the Minis-
tries/Departments. The Committee recommend that the' 
matter should be discussed by the Ministry of Finance 
with the C&AG of India with a view to devising ways 
and means to strengthen the system of int.ernal finance as 
well as internal audit so that such serious financial 
improprieties could be detected at an early stage and it 
may be possible to take remedial action within the finan-
cial year itself. 

In view of the foregoing and also taking into consideration' 
the inflationary pressures on the economy over the year., 
the Committee consider that upward revision of the limits 
of ~  set out in July 1970, beyond which Par-
liament's prior approval should be taken, is called for. 
The Committee have taken notice of the ~ made 
by the Financial Advisers of different Ministries ns re-
prod'4eed ,in .para.l..40 of this Report. The Committee de-
sire" that the Ministry of Finance should ~  the 
suggestions in consultation with the Comptroller and 
Auditor General of India ~  submit revised gu1.delines 
proposed to be issued to the Ministries for consideration 
and approval by the Public Accounts Committee. ' 

1.6. In their Action Taken Note dated 22 October, 1981 the 
Ministry of Finance, Department ·of Economic Affairs have stated: 

'fIn, pursu,ance of the, GommUtee'$ ~ ,. q,raft 
~  ford.eterminingexpenditure on 'New S ~  

'New Instrument of Service' and for strengthentn, the 
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system of financial control to. ensureatrict '. observance 
thereof have been drawn up and got vetted"by Audit. 
The monetary limit for Inew works' proposed at Rs. one 
crore in this Ministry's earlier note (item VI) (ii) of 
paragraph 1.40 of the Report is being reduced to Rs. 50 
lakhs at the instance of Audit. A copy'" of the draft 
is now submitted for consideration and approval by th. 
Committee. 

(PI. see Appendix I) 

1.7. The Committee note that in pursuance of the recommendation 
made bltheir .,lst Report (7th Lok Sabha) with regard to the 
question of upward revision of the limits of expenditure setout iu 
july, 1970 beyond which prior approval of Parliament should be 
taken, Govemment have submitted revised proposals after con-
sultation with Audit for consideration of the Comndttee. Some of 
the important changes proposed to be made are as follows:-

I. Capital Expenditure 

Additional investment in loans to existing Public Sector Companies 

1. For additional fund requirements of term lending institu-
tions (viz. Industrial Development Bank of India, Agri-
cultural Refinance and Development Corporation, Nation-
al Bank f'lr Agricultural &: Rural Development, Export-
Import Bank of India, Rural Electrification Corporation, 
Shipping Development Fund Committee, National Co-
operative Development Corporation, Industrial Finance 
Corporation, Industrial Reconstruction Corporation of 
India etc.) the limits will be twice those specified for 
~  Sector Companies/CorPorations. Where an in-
stitution ~ not have paid up capital, the limits will be 
applied with reference to Central loans· outstanding 
again&t it at the end of the previous financial year. 

2. For financing projects under construction, within the app-
roved coste1'ltimates already brought to 'the budget pro-
visions beyond the monetary limits prescribed ahoe w:ill 
be permtllible subject to availability otsavings in ,the 
Grant. A report of such cPes to Parliament will, hOw-
ever, be necessary. 

S. Short term ~  capltal) I~  ~ rihin .. Ave 
~ years will not betreaWd as 'New Instrument ()f Serne.-
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but will require to be reported to Parilament. The pre-
sent timeUmit is one year in 'such cases. 

4. In respect of loans to _ Port Trusts, Delhi Municipal Cor-
poration and other local bodies, Khadi and Village In-
dustries Commission, Tea Board, Coffee Board etc., the 
limits prescribed for public sector companies will apply 
with reference to Central Loans Outstanding against 
them at the end of the previous financial year. 

Expenditure on New Works (Land, Buildings an4/O'r Machin.trtI) 

The present lhnit of Rs. 25 lakhs will be raised to Rs. 50 lakha. 
Limits for re-appropriation out of savings in this case will be above 
Rs. 10 lakhs but not exeeeding Rs. 50 lakhs. 

n. REVENUE EXPENDITURE 

GTants-in-aid to statutory. and ~ public institutiOnS: 

1. Limits in the case of institutions in receipt of grant-in-aid 
of more than B.s. one crore will be 10 per cent of the 
Budget provision or Rs. 2 crores, whichever is less. 

2. The above limit6 will also apply to institutions which are 
substantially financed by grants-in-aid from Government 
and public ~  undertakings. 

3. Where a -lumpsum provision is made for providing grant-
in-aid under a particular scheme in the absence of in-
stitution-wise break-up at the time the provision i8 
made, the aforesaid lifnits will not apply to releases to 
such institutions within the budgeted provision. The d. 
tails will,ho'Wever, be reported to Parliament. 

Subsidies and grants under Export PromotiOn S.chemes 

The provision for export promotion schemes is henceforth· pra-
posed to be exhibited under three sub-heads viz. (i) Product Pro-
motion and Commodity Development, (ii) Grants-in-aid to Export 
Promotion and Market Development Organisations and (iii) Export 
Credit Development. A$ against the present limit of Rs. one crore, 
prior approval of Parliament will be required whenever it become 
necessary.t.c) augment the total provision under anyone ot the above 
. -beads by more than Rs. 3 crore6: 
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Food Subsidy 

In this case expenditure above Rs. 1 crore but· not exceedina 
Rs. 3 crores can be met by reappropriation of savings subject to 
report to ParJiament. In case of expenditure. above Rs. 3 crores, 
prior approval of Parliament will be requi.re4. 

Payments against C ~ Collections 

Limits as applicable to grants-in-aid to statutory or public 
institutions will apply. 

Write off of Government loan, 

Expenditure above Rs. 1 lakh (individual cases) will attract 
the provision of prior approval Of Parliament. 

P & T. Railways & Dp.fence 

The proposed limits including those relating to works expeDdi. 
ture, . will also apply to these Departments subject to considera-
. tions of security in the 'case of Defence and that for investment in 
Ordnance Factories, the limit of Rs. 1 crore prescribed for addi-
tional investment in PoD existing departmental undertaking will be 
applicable with reference to investment in all the factories as a 
whole. Civil Works, which do not form part of any project of the 
departmental undertakings (Otdnance Factories) will be treated as 
ordinary Defence Works. As such, prior approval of Parliament 
will be necessary if the cost of individual works exceeds Rs. 50 
lakhs (as against Rs. 25 lakhs so far) and in cases where the indi-
vidual works COft Rs. 10 lakhs or more but not exceeding Rs. 50 
lakhs, a report to Parliament will be required. A list of such works 
will be supplied to Director of Audit, Defence Services. 

The Committee also note that the Minlstries/Departtnents would 
observe the following checks to' ensure, that any expenditure llke)y 
to attract limits of 'New SerVlce/N ew' Instrument of Servk:e' is not 
1ncurred by re-appropriation:-

. (1) A specific eertificate would be recorded 1n each ease 
i!lvolving augmentation of . sanctioned, ~  by the 
IFlBudget Section of the Ministry IDepartment on receipt 
of related proposals to the effect that the propoeed augmen-
tation attracts/does '. not attract limits of 'New Service! 
New Instrument ofServiee'. '. .  . 
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(ii) The Pay' and Accounts Officers would examine each 
expenditure sanction from the 'New Service' 'New Instru-
ment ot Service' angle, especially those involving invest-
ments, loans, grants-in-aid, subsidies, new works, etc. All 
.doubtful cases would be put up to the Controller of 
Accounts/Financial Advisers. \ 

(iU) If in any exceptional case, the expenditure, whether 
partly or fully, on a 'New Service'/'New Instrument of 
Service' has been incurred inadvertently and this fact 
comes to notice within the financial year, an advance from 
the Contingency Fund would be obtained during the year 
itself to cover the expenditure already incurred as also 
for the expenditure likely to be incurred before " Sup-
plementary Grant for that Service becomes available. 

1.S. Considering tbe inflationary pressures on the economy since 
to guidelines were last revised in July i970 and also taWDI' (ntG 
account the widening area of developmental programmell whieb have 
to be executed by Government agencies i within a stipulated time 
frame and which require quick decision making, the Committee have 
no objection to tbe limits being nosed in ~  of. expenditure 011. 
'New Service'/New Instrument of Service <as specified in Appendix 
J) beyond which Parliament's prior approval/report to Parliament 
would.be neoossary. The Committee however recommend tbe follow-
ing manges in the draft guidelines. (Note 2 und'er the nature of 
transaetien entitled "I-Capital ~  

1.9. UndeT the proposed guideline it is provided all follows: 

"FOr additional fund requirements of term lending institution. 
(Industrj.al Development Bank of India, Agricultural 
Refinance and Development Corporation, National Bank 
for ~  & Rural Development, . Ex..-rt-hn.port 
_ .BaDkof India,Bural Electrification Corporation, ShiPPi;n1 
De\relopm.eat Fund Committee, National. Cooperative 
Development Colporation, Ind-ustrial Finance CorporatiOll, 
.Industrial Beeonltruction Col'lPOration of. India, etc.) the 
limita wiD be twice those speei8ed above. Where all in-
,titutioa does not have paid.lIP capital, the limits win be 
QpJied with refereace to Ceatralloaus ougtandi. apinst 
Hat tile .. of tIt.e Previoua .... eiaJ year." 

Tiae ~C  feet that the limit should be raise4 tp twice those 
~  UDder the a1Mwe tae.... ollly in ~ ~ those term 
leadin. blstltutton. where the lnatituUon i. 1111_ the audit of 
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'<:&AG. Where there is no audit by the C&AG, the limit should be 

only as spedfled under the above beadin" . 
(Note 4 under the nature of transaction entitled "1-CapitaJ 

F.xpenctiture") 

1.10. Under the proposed pideline it is provided as follows: 

"Short term (working capital) loans, repayable within five 
~ will DOt Ite treated as ~  Inshuih_t df" Servic." 
but will require to be reported to Parliament." 

The ColQIittee feel that relaxation in the matter of not treatin, 
"hort term (worJdq capital) I~  as 'New Instrument of Service' 
which are repay.We within 5 yean should apply to public Sector 
Undertakings. For short term (Working capital) loans to other 
«:ompanies, the original repayability condition of one year should 
remaia. 

Heading 'e' under the nature O'f transaction entitle(! 

I-Capital Expenditure 

1.11. While acreeing to the addition of Khadi and Village Indus-
tries Commission, Tea Board and Coffee Board to the existing Ust 
~  bodies, the Committee feel that 'other local bodies' may be 
deleted. The word 'etc.' may also be ~ Note 2 p.,t.!er the 
nature of transaction entitled' I Capttal <. EXipcmdftttte: .., ~  

Sector Companies/'Private' institutions.) 

1.1!. The Comndttee find that in the case of loans to statutory and 
other Public institutions, limits as applicable to private sector coin-
panjes/instltutiODs are proposed to be applied for purposes of seekin, 
prior approval of ParUament or reportinr to Patllament. In tbis 
category the Government has also included loans to State Public 
Sedor Enterprises: TbeCommittee feel that instead of I/state 
~  Sector Enterprises" only "joint sector enterprises" in which 
die State Governments '.d -Central ~ ~  .'share 
may be mentioned. . 

Note 2 under the nattt:re 01 tra.nscction Reve.ue Exp4mditW"CS 

F Grants-in-aid to statutory and other public in,titutiOftl 

1.13. U'" .. u.v. CAteprJ it .. provided tIIat where 8n 
institutiou is in l'eCll!ipt of C ~ ~  ~~ ~  1 ~~ ~
bt-aid to them above Ba. 10 lakhs ",UI reqUire prevfo", approval 01 
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Parliament. Where the institution is in receipt of granti!l in aid of 
more than Rs. 1 crore, 10 per cent of the Budget provision of Re. Z 
crore, whichever is less, will require previous approval of Parliament. 

Note Z provides as follows: 

"The above limit. will also apply to institutions whieh ~ 

IUbstantiaUy ftnaneed by grants-In-aid from Government 

and public sector undertakings." 

The Committee feel that the note should be reworded as follow. 
to make the intention clear : 

"The above Iimrts will also apply to institutions which are sub-
stantially 'financed by grants-In-aid from Government anel 
to public sector undertakings in receipt of grants-in-aid." 

because grants in aid given by public sector undertakingB if any 
eould not be a New Service under the Constitution as there to; !DO 
outgo from the Couollclatecl Fund of IDdia. 

Item H '''Subsidies and Grant. u.ndero E:r.port Promotion Scheme," 
u.nder II Revenue Expenditure 

1.14. Under the propaeed p.ideJine, the following limits have been 
proposed for augmentation of total provision under the Export 
Promotion Schemes. 

Reporting to Parliment 
• Above as. I crore but not 
exceeding Rs. 3 crorea 

Prior approval of Parliammt 

Above as. 3 crores 

'ftae Committee feel that the limits should be "above Its. 50 1 .... 
but no exceeding as. 2 uores" and "above Bs. Z crores" under tM 
respeetive headtDp Ia order to have iftective Parliament81'1 
SerutiDy. 

Item N "Write off of G01,ernment loans" under the heading ~  

Expenditure" 

1.15. The Committee obserVe that Government ba for the first 
~  preserIW • limit of -.bove RI. 1 lakb (individual eases) for 
writiftC of Govt. °loans withoutspeclfte approval of ParHammt. In 
other words, if an amount of "above Rs. 1 lakh (individual cue.)' 
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is required to be written oft, prior approval of Parliament is neee-
ssary. While this be a weleome feature, the Committee feel that a 
limit of (RI. 50,000 to RI. 1 lakh) mould also be prescribed for r .. 
porting the Ierne to Parliament. 

1.16. The Committee expect that the higher limits now set down 
wiD go • lonl' way in obvtatiDl' the eases of default on the part of 
the Ministries/Departments as were noticed in the Audit Report 
197&-79 and reported in the PAC Report (41st-Seventh Lok Sabha). 
The Committee would however stress the need on the part of the 
Ministry of Finance to devise ways and means to Strengthen the 
system of in.ternal finance as well as internal audit so that the limits 
now proposed to be set in the matter of report to or prior approval 
of Parliament In the matter of New Service/New Instrunlent of 
Services are not exceeded. The Committee desire that eoncrete steps 
in this direction should be taken in consultation with the C&AG o' 
India. 



CHAPTER 0 

RECOMMENDATIONS OR OBS~ ATIO S WHICH liAVE 
BEEN ACCEPTED BY GOVERNMENT .. '. 

Recommendations 

1.47. In pursuance of the recommendations made by the Public 
Accounts Committee, the ~  at Finance ~  in 
July, 1970 setting down the' 'limits to be 'obserVed. in 'respect 'of ex-
Penditure on New Service/New Instrument 01 Service beyond 
which prior approval of Parliament was required or report to 
Parliament was necessary alonpith theensuin8 "batch, ~ S  
mentary Demands for Grants/Notes on J)ema'ilds ~  ' 

, ,'. " ,,' ~  

1.48. The Committee observe that in addition to Hie thrp.e 
cases reported by Audit as a result of test check of accounts for the 
years 1977-7'8 and 1978-79, Minkltries have reported another 13 cases 
where the prescribl'd limits were exceeded and the expenditure 
constituted New Service df New Instrument of Service, but neither 
prior approval of ParJiament was taken nor the expenditure was 
reported to Parliament before close of the financial year of these 13 
cases, one relates to each of the years 1974-75, ~  1977-78 and 
-1978-79; two relate to the year 1975-76 and the remaining seven 
relate to 1979-80. 

(Serial No, 1 and 2 Paras 1.47 and '1.48 of 31st Report of the 
Public Accounts Committee-7th Lok Sabba). 

Adion taken. 

The observations of the ~  have been noted. 

[Min. of Finance, Deptt. of Economic Affairs O.M. No. F.7 (48) 
B (RA) /81 dated 22-10-81]. 

Action taken by the Ministry of EberlY /Deptt. of Power 

The observations of the Committee have been noted for further 
guidance. 

[Ministry of Energy (Department of Power) O.M. No. G-
I 20017f81-Bucl, dated 17/10181]. 

10 
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Aetioa taken by Deptt. of Sciente and Teehnology 

The observations of the Committee have been notEtd by the 
Department. 

[Deptt. ~ Science and Technology O. M. No. 25018/27/81-
Accounts dated 6-10-1981]. 

B~ O  

1.49. The Committee find that the Delhi Administration incurred 
an additional expenditure of as much 8\:1 B.s. 2401.84 lakhs in 1979-80 
by way of Grants-in-aid to Delhi ])evelopment Authority for slum 
clearance (Rs. 264.11 lakhs) , resettlement colonies and other schemes 
(Rs. 494.09 lakhs), funds to Delhi Development Auf'hority for Jhuggi 
Jhompari Removal Scheme (Rs. 632.63 lakhs); loans to Delhi Deve-
lopment Authority for water supply anddratnage schemes 
(Rs. 100.00 lakhl), rural piped water supply scheme (all. 140 lakAll) , 
regularisation of unauthorised colonies (Rs. 24'''01 lakhs). electrift-
cation in resettlement colonies etc. (Ri. 500 ~ and loan. to Delh1 
Tourism Development Corporation (Rs. 25 lakhs). The explanation 
put forth is that the expenditure was incurred under the impression 
that additional requirements could be met by reappropriation of 
available savings. 

1.50.The Committee are constrained to observe that large 
expenditure of over Rs. 24 crorea was incurred by Delhi AdminIstra-
tion during Un9-80 without obtaining the prior approval of Parlia-
ment. The Committee do not consider this as a plausible reason as 
the possibility of l'e-appropriation is not relevant to the question of 
New Service. The Committee dee1re that the displeasure ot the 
Committee would be communicated to tbeauthorities concerned 
and they should be asked to ensure that such grave irregularitte. 
do not recur. 

[So Nos. 3 and 4 ~  1 .• 9 and 1.50 ()f 41st Report of PAC-
'7th Lok Sabba]. 

A ~ taken by tMMleistry ei HOble Afhin; 

The observations (If the Public Accounts Committee were com-
municated to Delhi Adminiitratlon on 16th May, 1981. The De1h1 
AdminloatratiQD have stated that from 1980-81 the instructions relat ... 
ing to New Service/l'iew Instrument 01 Service are bein, compUecl 
with. However, suitable instructions are again being Issued by them. 
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to all theadmiriistratlve Secretaries, and. Heads of Departments to 
eonsure strict compliance o'f these instructions. 

[M.H.A. O.M. No. U 15015/1/81-Delhi dated 26th October, 1981]. 

Action taken by Deptt. of ~  Affair.. 

This Mini$try concurs in the aetion taken note submitted by the 
Ministry of Home Afbirs. 

[Ministry of Finance (Department ot Economic Affairs) 
O.M. No. F. ~ B A  dated 26th October, 19811. 

Recommendations 

~  The Committee further find that the, Department of Science 
and Technology paid Rs. 77.941akhs to the Bose Institute, Calcutta, 
in 1977-7'8 against the budgetary provision of Rs.40 lakhs. Tne addi-
tional requirement arose mainly for the laboratory building for 
which a token provision of as. 2 lakhs had been included in \he 
budget. Here again the explanation given is that the Department 
was under the impression that with the inclusion of the token provi-
sion for the laboratory building in the budget, additional funds for 
its construction would be provided by reappropriation from savIng •. ' 

1.53. Lt is seen from the Department's reply that the additional 
Grant-in-aid Rs. 37.94 lakhs was released in instalments durina: 
1977-78 Bulk of the amount(Rs. 27.44 lakhs) was released from ~ 

laboratorybufiding in July, 1977 (Rs. 8.00 lakhs) , Octo-ber, 19077 
. (Rs. 10.00 lakhs) February 1978 (&. 6.00 lakhs) and March 1978 
,(Ra. 3.44 lakba). The remainder-amount of Rs. 10.5 lakhs was re-
leased in five m.talments to meet other expenditure. The Depart-
ment of Seien'ce and Tecbnol<'gy have admitted that the Ministry 
of Finance was not consulted before the release of the additional 
amount. Reference was made to 'that MiniStry much afterwards in 
November, 19't7 on receipt of audit objection. 

1.54. As enough time wu ~  to obtain a supplementary 
grant during the course of the financial year, the Committee cannot 
but deprecate 'the manner in which the extent guicfel1nes were flouted 
in tbla c8IIe . 

, , 
, 

. [5; ~  6} 7 ~ 8 Para '7.52 to 1.54 of 41st Report of PAC 

.' (Seventh Lok Sabha) 1. 
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AetiOJl tak,n by the Department of Science anel Teehnology 
",", . '.' . 

The observations of the Committee have been noted by the 
Department 'for strict compliance. 

[Deptt. of Science & Tech. O. M. No. 25018(2)/'81-Alcs dated 
~  

Action taken hy Deptt. of Economic Affairr 

This Ministry concurs with the action taken notes submitted by 
the Deptt. of Sciell\:e & Technology. 

[Deptt. of Economic Affairs O.M. No. F' 7 (46) -B (RA) /81 
dated 20-1()-1981]. 

RecommendatioM 

1.55. Two other instances of laPses on the part of the Department 
of Science and Technology have 'been brought to the notiCe of the 
Committee. One is the release of an additional amount of Rs. 72 
lakhs to the National Remote Sensing Agency, Hyderabad in 1975-76 
and, Rs. 19.22 lakhs to the Raman Research FrtItftute, Bangalore in 
1976-77, in both the cases, the expenditure was met under the im-
~  that additional requiJ'ements could not be met by re-appro-

priation of available ~  

1.56. The Committee trust that the Departmental Science and 
Technology will ensure that the prescribed proceQure is followed in 
future. 

[So Nos 9 ar.d 10 Paral.M to 1:56 of 41st Report ot PAC 
(Seventh Lok Sabha)]. 

Action taken by the Department of Seienee & Technology. 

The above noted directives of the Committee have been noted 
for compliance. All Oftlcers in DST entrusted with the issue of 
sanctions, financial S:crutiny and Pllyment of grant-in-aid to Scienti-
fic bodies and ~  U ~  have been requested to 
not carefully the foregoing directives of the Committee and the 
instructions contained in Ministry ot Finance, Department of Econo-
mic Affairs O.M. No. '8(60)8-69 dated 27-7-1970 and also to ensure 
strict observance of the limits specified for 'New Service', New 
Instrument of Service in future. • 

[Deptt.' of Science and Tech.'M. No. 25018(2) /81-Acsdated 
24-8-'1981] . 
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Action takea by Deptt. of Eeoaomic A.ffain 

This Ministry concurs in the action taken notes submitted by the 
Department of Science and Technology. 

[Deptt. of Economic Mairs O.M. No. F. 7(46)-B(RA)/Sl 
dated 22-10-1981]. 

Recommendations 

Some more instances 0'1 such financial irregularIty reported to 
the Committee pertain to the Ministry of Planning (Department of 
Statistics). The Department released additional grants to the 
Indian statistical Institute, Calcutta, amounting to Ra. 27.70 lakhs hl 
1974:-75 and Rs. 23.33 lakhs in 1975-76. Here again the additional 
requirements were met by reappropriation from available savinga 
and no report to ParHament was made. 

[So No. 77 Para 1.57 at 41st Report of PAC (7th Lok $abba)]. 

Action tHen by the Ministry of PlanniDg (Department of Statistics) 

The recommendation of Public Accounts Committee has been 
noted for compliance. 

[Ministry of Planning. Department of Statistic. O.M. No. 
G. 2501511f8O-Bgt dated the 16th October, 1981]. 

Recommendation 

Para 1.58. A more serious lapse of this nature occurred in 1978·79 
when additional gran'ts4n-aid to the tune of RI. 74.53 lakhs were 
made to the Institute. As this exceeded the prescribed limit ot 
Rs. 30 lakhs, prior approval of Parliament was necessary. In th1I 
case, sanction for payment of the additional amouhl of grants-in-aid, 
was issued in February, 1979 after obtaining tlie approval of tbe 
Ministry of Finance to the revised estimates for 1978-79. The 
Secretary, Department of Expenditure admitted in evidence that 
"In the case of Indian Statistical Institute, there has been a lapse. 
We should have taken a Supplementary Demand" 

Para 1.59. The Committee regret that even the Mininry of 
Finance did not exercise the requisite amount of vigilance in thi!l 
cale and the additional expenditure W8li reported to Parl1ament only 
in the subsequent year v;,z.l979--80 after the irregularity 'was pointed 
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out by Audit in January, 1980. The Committee trust that such ins-
tances will not be allowed to . recur and the Ministries will ensure 
that Parliament'. approval is not taka 'tor granted. ' 

{So No. 12 and 13 Paras 1.58 and 1.59 of 41st repOrt. of PAC 
7th Lok Sabha)]. 

Action Take. ),y the Ministl'yofPlanniag (Department of Statistics) 

The recommendation of Public Accounts Committee has been 
noted for compliance. 

[Ministry of Planning, Department of Statistics O.M. No. 
G. 25015/1/80-Bgt dated the 16th October, 1981]. 

Aetion taken by Deptt. of EeoD.ODlk Affairs 

The observations of the Committee have been noted by tbis 
Ministry. This Ministry also concurs in Ute action taken notes sub-
mitted by the Ministry at Planning (Department of Stati.tic.). 

[Deptt. of Economic Affairs O.M. No. F. 7(46)-8(RA)/81 
dated 22-10-1981]. 

Recommendation 

Para lliO. The Committee observe that in none of the 16 cases 
(plus three more cases reported by Audit) reported to them, advanee 
'from the Contingency Fund of India was taken. In fact, the eal" 
came to notice of the Ministry of Finance only after the event that 
is when these were pointed out by Audit or even later, when 
enquiriei were made at the instance of the Committee. The list is 
not exhaustive as replies have yet to be received from a few 
Ministries. 

Para 1.61. The Committee delire that the Ministries/Department. 
which have not yet furnished the requisite information .hould b. 
asked to do so within three months and the Committee should b. 
appraised of the position. 

[So Nos: 14 and 15 Paras 1.60 and un of 41st Report 7th-Lok Sabh.}. 

Action taken 

Apart from the details of cases incorporated it'i paragrapha I.U 
and I.n of the Report, no other case cJf non-obselVance of limits of 
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'New Service/New Instrument of Service' untU 1979-80 has been 
reported by the ~  

[Ministry of Finance (OEA) O.M. No. F. '1 (*) -B(aA) /81 
dated 6-7-1981]. 

RecO'In.IDendation 

The Committee find that the instructions issued in this behalf by 
the Ministry of Finance in December 1965 were reiterated in JUDe 
1967. It W!iS streGsed 1hat advance from the Contingency Fund of 
India should invariably be obtained before incurring any expendi-
ture for the particular service for which the advance is asked for. 
It was further decided that if in an exceptional case the expenditure 
has already been incurred on a 'New Service' whether partly or 
'fully due to inadvertence and thii fact il noticed before the close of 
the year, an advance {rom the Contingency Fund should be asked for . . 
during the year itself to cover the expenditure already incurred as 
also for the expenditure, if any, likely to be incurred before a 
lupplementary grant for that service be made available. 

[Serial No. 16 Para 1.62 of 41st Report of the Public Accounts 
. Committee-7th Lok Sabha]. 

Action taken 

The observations of the Committee have been noted. These 
instructions are being reiterated. 

[Deptt. of Economic Affairs O.M. No. F. 7(46)-B(RA)/81 
dated 22-10-l981]. 

Recommendation 

The Committee take notp of the contention ot the Muustry of 
Finance that amendmentc1f the Constitution is notneceasary con-
sidering the small number of cases that have been reported over the 
last few years since the matter was last reviewed by the Committee. 
The Committee also take note of the findings recorded by the 
Attorney General of India In January 1979 reproduced below (for 
details please (see Appendix II): 

"I take the view that the expenditure from the Consolidated 
Fund for a new activity or .a new form·of investment can 
be regarded as an item of "new service" within the con-
templation of Artide 115 (I) (<<) and likewise relativ1!ly 
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large ~  arising out ot an important eJJtpanlliOll 
of the exiating activity, being only a new instrument 01 
service, would fall within Article 115 (1) (a) ..... . 

The limits fixed to provide for effective Parliamentary control 
over Gove.rnment expenditure are in order since t'hat It 
not a question of any constitutional provision but one 
based on pragmatic considerations." 

[Serial No. 18 Para 1.64<>f 41st Report of the Public Accounts 
Committee-7th Lok Sablta]. 

Action taken. 

The observations 01 the Committee have been noted. 

[Deptt. f)f Economic Affairs O.M. No. 7 (46) -B (RA) /81 
dated 22-10.19811. 



CHAPTER In 

C ~ A IO S OR OBSERVATIONS WHICH THE COM-
MITr!!E DO NcYr DESIRE TO PURSUE IN THE LIGHT OF 

THE REPLIES OF GOVERNMENT , 

During the same year viz., 1979-80, the Department of Chemicals 
& Fertilizers incurred an ~  of Rs. 262 lakhs by 
way of loan to Hindustan Antibiotics Limited for repayment of out-
standing Government loans and interest thereon. The additional 
funds were obtained by reappropriation of savings ~ a report to 
Parliament was made in the detai]ed demands for Grants for 1980-
81. The Committee would like to be informed why prior approval of 
Parliament was not obtained in this case. ' 

[So No.5, Para 1.51 of 41st Report of PAC (Seventh Lok Sabha)] 

Adion taken by Department of Chemicals & FertUize.rs 

Hindustan Antibiotics Limited' had defaulted in the payment of 
interest on Government loans to the extent of Rs. 386.02 lakhs, out of 
which Rs. 101.52 lakhs related to the year 1978-79 ansi Rs. 164.50 lakhs 
to the year 1979-80. A decision ,was taken on 14-3-1980 that those 
outstanding payments should be adjusted. The amount was provided 
on 28th March, 1980 by reappropriation within the Grant. This ad-
justment did not result in any net cash outgo from the Consolidated 
Fund of India becaUSe to the extent of the release by adjustment 
Government revenues were credited with the interest payments. 

2. On the basis of the paid up capital of Hindustan Antibiotics 
Limited, the limit beyond which prior approval of Parliament is 
required to be obtained is Rs. 200 lakhs. Thus, there/ was an excess 
release of Rs. 62 lakhs to Hindustan Antibiotics Limited in that year. 
The reappropriation was made on 28th March, 1980 so as to avoid 
default on the part of Hindustan Antibiotics Limited in the paynlent 
of ou.tstanding interest. 

3. Prior approval of the Parliament could not be obtained as only 
a few days were left in the dOle of the financial year. A report was, 
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however, made to the Parliament immediately at the first available 
opportunity through a statement appended to the Detailed Demands 
for Grants of this Department for, the year 1960-81. 

[Department of Chemicals & Fertilizers O.M. No. 10 (2) ISO-Fin.I 
(C&F) dated the 24th October, 1981.] 

ActlOh ~  by Deptt. of Eeonomic Atlairs 

'J'his Ministry concurs iB the action taken note submitted by the 
Department of Chemicals and Fertilisers. 

[Ministry of Finance (Department of Economic Affairs) O.M. No. 
F. 7 (46)-B(RA)/81 dated $th October, 1981]. 



CHAP1'DIV 

RECOMMENDATIONS OR OBSERVATIONS REPLIES TO 
WHICH HAVE NOT BEEN ACCEPTED BYTHE COMMI1."fEE 

AND WHICH REQUIllE REITERATION 

BeeommeJUlation 

Para 1.63 Strictly speaking no money can be spent on New Ser-
vice/New Instrument of Service without prior approval ofParlia-
ment. The Committee take a very serious view of the repeated 
violations by Ministries/Departments of the guidelin(,)a: issued by 
the Ministry of Finance in pursuance of the recommendations made 
by the Public Accounts Committee. The Committee deprecate the 
tendency on the part of the Ministries/Departments to continue to 
spend large sums of money without Parli arn Mlt's authority year 
after year. The Committee consider that these cases are illustrative 
of laxity in control over expenditure on the part of ~  finance 
of the Ministries/Departments. The Committee recommend that the 
matter should be discussed by the Ministry of Finance with C & A  G 
of India with a view to devising ways and means to strengthen the 
system of internal finance aG well as internal audit so that such 
serious financial impl"oprieties could be ~  at an early stage 
Iilnd it may be possible to take remedial action within the financial 
year itself. 

Para 1.65 In view {)f the foregoing and also taking into consider-
'aUon the inflationary pressurea on the economy over the years, the 
Committee consider that upward revision o'f the limits of expen-
diture set out in July 1970, beyond which Parliament's prior 
approval should be ~  is called for. The Committee have taken 
note of the proposals made by the Financial Advisers of different 
Ministries as reproduced in para 1.40 of this Report. The Committee 
desire that the Ministry of Finance should examine the suggestions 
in consu1tation with the Comptroller and Auditor General of India 
submit revised guidelines proposed' to be issued to the Ministries 
'for CODGideration and approval by the Public Accounts Committee. 

[Serial No. 17 and 19 paras 1.63 and 1.65 of 41st Report of the Public 
. Accounts Committee (7th Lok Sabha) J 

21.1 
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Aetioa taken 

Inpursuanse of the Committee's recommendations draft guide-
lines for de1lerminingexpenditure on 'New Setvice'/'New Instrument 
of Service' and for strengthening the system of financial control· to 
ensure strict observance thereof have been drawn ·up and got vetted 
by Audit. The monetary limit for 'new works' proposed at Rs. one 
crore in this M,tniatry'searlier note (item VI (ii) of paragraph 1.40 of 
the Report) is !being reduced to RS. 50 lakhs at the instance of Audit. 
A copy of the dratt is now submitted for consideration and approval 
by the Committee. 

[Ministry of Finance (Department of Economic Affairs) O. M. No. 
F. 7 (46) -B (RA) 181 dated 22-10-1981.] 

Dra.ft 

Revised guidelines on 'New Service'I'New Instrument of 
Service' proposed to be issued to Ministries/Depart-
ments 

The financial limits to be observed in determining cases relating 
to '!'few S ~  Instrument of Service' prescribed in this 
Ministry's O.M. No. F. 6(60)-B/69 dated the 27th July, 1979 have been 
reviewed in pursuance o.f the recommendations of the Public 
Accounts Committee (7th Lok Sabha) in their 41st report. The 
revised limits, which have been drawn up in consultation with the 
Comptroller and Auditor General of India and have been approved 
by the Public Accounts Committee in their .... report are annexed.'" 

2. As the Ministry of Agriculture, etc. are aware, the term 'New 
Service', appearing in ~  115(1) (a) of the Constitution, has been 
held as referring to expenditure arising out of a new policy deci!'lion, 
not brought to the notice of Parliament earlier, including a new 
activity or a new form of investment. Likewise, relatively large ~ 

penditure arisinR out of important expansion of an existing activity 
is treated u a "New Instrument of Service" whic;h is a slight val'iant 
of the term "New Service". The basic principle is that no expenditure 
c:an be incurred from. the Consolidated Fund of India on a 'New 
Service' /'New Instrwnent of· Service' without prior approval of 
Parliament through a Supplementary Grant. That is tp say, the 
powers of Ministries/Departments to reappropriate savings. available 
under some sub-heacl(s) in 11 <n-ant for meeting additional require-

. . . 
- - ___ • ___ --.... ___ ._"_._ .... ~ _. _._....--•• ___ ~  ••.•• -l ~ ... __ ..• __ ......... ~ _ ~  .,_ .. _--_ ... __ ., ... ,." 
*See Appendix I. 



ments under other sub-hea(i(s) ~ that Grant are subject to the 
dorsaid limits. As any non-observance of these limits reflects laxity 
in flnancial control, Ministries/Departments are requested to ensure 
strict adherence of these instructioos in examining proposals for 
augmentation of. sanctioned provisions. 

3. Where in an emr,rgent case of 'New Service'/'New Instrument 
of Service' ita not possible to wait tor prior approval ofParHament, 
the Contingency Fund of Ind;ia can be drawn up for meeting the 
expenditure pending its auditorisa,tion by Parliament. Recourse to 
tllis arrangement should normally be taken only when Parliament 
is not in session. Such advances are required to be recouped to the 
Fund by obtaining a Supplem.entary Grant' in the im.mediately next 
Session of ParUament. However, when Parliament is in Session, a 
Supplementary Grant should preferably be obtained before incurring 
any expenditure on a 'New Service'/'New Instrument of Service'. 
That is to say, recourse to Contingency Fund of India should be taken 
only in cases of extreme urgency; in such cases the following pro-
cedure recommended by the Sixth Lok Sabha Committee on Papers 
Laid on the Table in their 4th Report should be observed: 

"As far as O ~  before such withdrawal is made, the con-
cerned Minister may make a statement on the floor ot the 
Lok Sabha for information giving details of the amount 
. and the scheme for which the money is needed. In emer-
gent cases, however, where it is not p,pssible to infonn 
the Members in advance, the withdrawal mav be made 
from the Contingency Fund and soon thereafter a state-
ment may be laid on the Table of the Lok Sabha tor the 
information of the Members". ' 

It hIS been suggested by the Rajya Sabbs Secretariat that the 
above procedure may also be observed in llajya Sabha. 

4. The following checks may be observed by the Ministries/De-
partments to ensure that any expenditure likely to attract limits of 
'New Service' /'New Instrument of Serviee' is not incurred by re-
appropriation. 

(1) A specific certiftcate should be recorded ill each case involvin, 
augmentation of sanctioned provision by the IF/BudgetSectton of 
the Ministry/Department.on receipt of related proposals, to the ~  

that the propoaed aUfl'Aentation'ttract./ does sot attract llmlta of 
'New Service'/'New lnatrument of Service', Where the propoAl 1. 
held to attract these limits Ute procedure indicated in ~  2 
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or :{ above will, depending upon the circwnstances of the case, have 
to be followed. 

(U) Subject to Paragraph 5 below, the Pay and Accounts Ofllcetl 
should examine each expenditure sanction 'from the 'New Service' / 
'New Instrument of Service' angle, especially those involving invest-
ments, loans, grants-in-aid, subsidies, new works, etc. All doubtful 
cases should be put up to the Controllers of Accounts/Financial 
Advisers. 

If in any exceptional case, the expenditure, whether partly or fully, 
on a 'New Service'/'New Instrument of S ~  has been incurred 
inadvertently and this fact comes to notice within the financial year, 
an advance from the contengency Fund should be obtained during 
the year itself to cover the expenditure already incurred as also for 
the expenditure ~  to be incurred before a Supplementary Grant 
for that Service becomes available. 

5. Having regard to the volume of Government transactions it is 
not possible to list out those which are not attracted by 'New Service' 
/'New Instrument of Service' limits. Broadly, however, expendi-
tureon normal activities of Government (such as normal adminis-
trative expenditure-induding that resulting from reorganisation of 
Ministries/Departments, holding of conferences, seminars, embibi-
tions, surveys, feasibility studies, etc., assistance t\) foreign Govern-
ments, contributions to international bodies and transfers to State 
and Union Territory Governments) is not attracted by the Umits 
of 'New Service'I'New Instrument of Service'. Further, these limit. 
are applicable only to ('xpenditure which is subject to Vote of Par-
liament. 

e. It should be noted that additional expenditure to the extent 
mentioned in column 2 of the annexed statement can be met by re-
appropriation, subject to report to Parliament, only if savings are 
available in the relevant Grant; otherwise a Supplementnry Graut 
has to be obtained 

Report t·,) Parliament should ordinarily be made through the 
ensuing batch of Supplementary Demands an failing this by adding 
an Annexure in the Detailed Demands of Ministry/Department for 
the ensuing year. Where possible a suitable mention of such cases 
may be made in the Notes on Demands for Grants of the Ministry / 
Department. Mere exhibition of augmented provisions in the Revis-
ed Estimates included in the Demands for Grants will not be 
adequate to meet the requirement. 
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7. Where a doubt. arises about the application of liJ:nits of 'New 
Service'I'New Instrument. of Service', a reference may be made to 
the Budget Division for clarification. 

8. A mention may also be made here aQout the 'New Service' 
Annexure. which is appended to the main Demands for Grants. The 
purpose of this Annexure is somewhat different. It is intended to 

~ to the not:ce of Parliament the details of new schemes i.e. 
schemes for which the Budget includes provision for the first time 
so that these can receive special attention of Parliament. These 
schemes are normally to be. taken up after the passing of Budget; 
the Vote on Account provisions are not intended to be utilised there-
fore. In cases of . urgency, expenditure on a 'New Service' during 
Vote on ~  period can, therefore, be incurred only by obtain-
ing an advance from the Contingency Fund in the manner recom-
mended by the Sixth Lok Sabha Committee on the Papers Laid on 
the Table, mentioned in paragraph 3 above. Such advances will be 
resumed to the Contingency Fund on enactment of Apprppriation 
Act in respect of expenditure for the whole year. 



· CIIAP'I'IiB V 

RECOMMENDATIONS OR OBSERVATIONS IN RESPECT OF 
WHICH GOVERNMENT HAVE FURNISHED INTERIM REPLIES 

NEW DELHI; 

anuary 11, 1982. 
'au8a 21, 1903 (Sf. 

-NIL--

SATISH AGGARWAL, 
Chairman 

Publk Accounts Committee, 
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.. PIIMDIX'I 

SINANClAL l.JMITS'fO BE OBSERVeD IN PEl'ERMININGCASES ULATING TO 
,  . NEW SBRVlOEfNEWINSTRUM£N1' 0' SERVICE 

Nature c-f transaction 

1. CAPITAL EXPENDITURE 

A  : Departmental UAru:rtakinp. 

(i) Settin8 lqI • new undertakin,. or 
~  up a ne;'" activity by an"exit-
tlng undertaklag 

Limits upto which Limits beyond which 
expenditurt: can be prillr approval of 
met by rc-appl'O- Parliament i. re-
prialion of saviug_ quired for expendi-
In a Grant .ubjecl lure from the Con-
to report to Parlia- lolidatrd Fund 
ment. 

2 3 

All calea 
(ii) Additionalinvettmentin an exisling Above RI. 50 1ak.l1I Above It.. I crore 
lin riertakiltIJ but IIOt exceeding 

RI. 1 crure 

B  : Public Sect()r Companies/Corporation' 

(i) Setting up of a new Company, or 
."Iitting up of an existing Company, 
or aml'gamltion of two or more 
Oompa'lies or, taking up a new act. 
ivity hy all existing Company 

(ii) Additional investmentin/loal'lJ to all 
,xisliRg company 

(a) When there is no Buciset P(ovision Above Ri. to laklUl 
but not exc-eeding 
RI. 20 ~ 

(1)) Where Budget Proviaion exi$ls for 
investfnent and/or loan.. _ 

Paid ujJ C"Pit.fll ,q tIH (".oIll/Hl'l1 

All cascs 

Above Rs. 20 I.kh. 

Up to RI. 1 crO" Above RI. 10 lakhs Ahove RA. 20 lakhs 
but not exceeding 
RI. 20 lakba 

Above R.. 1 ero" and upto RI. 2S crores Above RI. I crore Above RI. 2 crOre5. 
but not elu;eeding 
Ra. 2 crore\,-

Above R •. 25 crort's and upto Rt. tOO ~ Above RI. 'crores Above RI. 10 crol"es 
. but not exceeding 

RI. 10 crotes. 

Ab()"e lU. 100 ~ 

:;". 

Above ~  7. S croreR Above fta. 1 S cfOl'CI 
but not exeeedni, 
RI. I $ Cl'ortll 



~  

.Notel:-In computing additional requirements for applying the 
above limits, loan and capital investments,over and above the· 
budget provisions therefor, should be taken together. 

Note 2.-For additional fund requirements of term lending insti-
tutions "(Industrial Development Bank of India, Agricultural Refi: 
nance and Development Corporation, National Bank for Agricultural 
and Rural Development, Export-Import Bank of India, Rural Elec-
trification Corporation, Shipping Development Fund Committee, 
National Cooperative Development Corporation, Industrial Finanee 
Corporation, Industrial Reconstruction Corporation of India, etc.) the 
limits will be twice these specified above. Where an institution does 
not have paid up capital, the limits will be applied with reference 
to Central loans outstanding against it at the end of the previoul 
financial year. 

Note 3.-For financing projects under construction, within the 
approved cost estimates already brought to the notice of Parliament, 
augmentation of budget provisions beyond the monetary limits 
prescribed above will be permissible subject to availability of savings 
in the Grant. A report of such cases to Parliament will, however, 
be necessary. 

Note 4.-Short term (working capital) loans, repllyable within 
five years will not be treated as 'New Instrument of Service' but will 
require to be reported to Parliament. 

--_. ----------------

C. Port TrUlt, Delhi Municipal Corporation 
and other local bodies, Khadi Village 
IndUitries Commission, Tea Board; Colfee 
Board etc. , 

r.-u : 

D. Private sector Companies/private inlti· 
tutions. 

(i) Investments 10 be made for the' 
flnt lime t:retpt in Units cominr 
under Government Management 
with the approval of ParHamen t. 

(iI) Additional invClItm<:nts in or loanl 
to a!J existing company/iullitution 
~  private sector units com-
In,under Government Manage· 
aleat with the approval of' Parlia-
ment. 

2 3 

The limiu pmc:ribed (or public Ketor 
companies will apply with ~ to 
central loaN. outatandin« .,ain.t ·them 
at the end or the previoUi finaneial 
year. 

All c ..... 

Abo" RI. 50Idhs Above Ill. 1 
but not exceediDIr lU. 
RI. 1 (:fore 

crate 



is 

Note I.-While applying these limits loans and capital invest-
ments are to be taken together. 

Note 2.-1n the case of loans to statutory and other pubUc inBtrt-
tutions (other than those menl.ioned under item C above)substan-
. tially, financed by grants-hi-aid from Government e.g. University 
Grants Commission, Indian Institute of Te::hnology etc. and State 
Public Sector enterprises, limits as applicable to private s«tor 
companies/institutions should be applied. 

Note 3.-Where there is no Budget provision for investmentlloans 
to a company/institution, prior approval of Parliament will be 
necessary for investment/loans exceeding Rs. 10 lakhs except in the 
case of units brought under Government Management. 

2 3 

._-----_ ... ~

E' Expendilllt'(· on 'If'W Work, (L:\nd btlil- Aho\T Rs. I 0 ~ Above Rs. SO lakht 
,itngs and/or Machi, ery); bllt not exceeding Ra. 

II. R_1Iue F..x/l8ndituTl 

F. ~  to Sht11t:,ry 'llid other 
public instltlllinlis ; 

(i) II ~  in r""dpt of grant-in-
aid lipto ~  I crure 

(ii) Institutions ill fl:C.:ipl of g.-aut-·in-
aid of marl' than Rs. I crore. 

So lakh8 

RI. 10 lakJ1I. 

10% of the Budge" 
provi.ion or RI. 2 
Cl'ores, whichever iI 
lea. 

Note ~T  lirr.its will apply with reference to money. dls-
bursed by an individual Ministry/Development and DOt by the 
Government as a whole. 

Note 2.-The above limits will also apply to institutions which are: 
substantially financed by grants-in-aid from Government andpubUc 
se::tor ~  

.' .. 

Note 3.-Where a lumpsum provision Is made for providing grant.. 
in aid under a particular scheme in the absence of insUtution-wise' 
break up at the time the provision is made, the aforesaid limits will 
not apply to releases to such institutions within the budgeted provi-
sion. The details will, however, be reported to Parliament. 
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~

1 

Go Grants-in-aid to Private institutions othtt 
than for export promotion Schemel 

(i) Recurring 

(ii) Non-recurring 

2 3 

Ah()ve RI. 5 lakha 

Above Rs. 10 l£khs ---_. ----_ .. _-_ .. _-_._--.. _----------_._---
Note I.-In the case of recurring grants exceeding Rs. 5 lakhs 

per annum the financial implications should be reported to Parlia-
ment where the grant is to be made for 2 years or more. . 

Note 2.-The limits for non-recurring and recurring grants-in-aid 
~ apply with reference to moneys disbursed by an individual 
MinistrylDepartment and not Government as a whole. 

Note a.-Where a lumpsum prOVISIOn is made for providing 
grant-in-aid under a particular Scheme in the absence of ins.titution-
wise break up at the time the provision is made, the aforesaid limits 
will not apply to releases to such institutions within the budgeted 
provision. The details will, however, be reported to Parliament. 

._----------_._._----

H: SJb.lidiel a,d Gra'lts u,der Exp:Jrt Pro-'! The budget provision should be split up lUI 
Dl')uon ScheDlf" under :-

{i)JProduct Promotion ar d ConllrOcily 
Developrn"'" t (thl! 8ub-hca(1 will acco-
mmodate paymentll of cash compensa-
tory support on all itmt'S of exports 
including textiles) 

(ii) Grants-in-aid to Export ProlflOtion aT d 
Market Oevdopment Organisatior. 
(this sub-head woulcl. ~ 
gra-, ts to Export ProJllotwr. COU ~  '8 

and other Orgal)isaliOf 5 Iikr Trade 
Development Authority. India" hltitute 
of For .. ign Tradfl etc., for thl'ir esta-
blisbmen t exptm ditur" all well as deve-
lopmental at,tivitin and also to reco-
gnised e"Port houses for sJlf'Cilird export 
l)f'omotion activities). 

(iii) Export Credit Devdopm'!!nt (thi, 
suhhead will cover payments made to 
commerdal banks towards interest 
lub$id;' undet: tbe Export Credit Sub_ 
sidy.Scheme) 

-,--._------.-~ ._-----. __ ._------_ .. _--.... _-------



.. 
ANNEXUM 

Am, .. nr/1Wnls/m')(/ifl&fJtions motda in III~ Drqft 70111 ~  0/1 IIClio_,.. b ~ M "" 
utom'll11ldaiiflllf I ~  in ,'1M 4 J ~~  qf 1M PAC r,J4""6 10 ~~ M NIIItI SmJilrIN,/IJ 

, l,"trIIl/unl fIf Slrvill' ' 

Polge Para Line (8) A"",II(/III,n( / ~  • 

4. 1.7(1') 7 Afotr "Cotporation", add "National Bank JOr 
Agricli1tural and Rural DevdoptQllla&' Export 
Import Bank of India." 

8. 1.9 10 .1JUr "Corporation" aJd "National Bank for Agri-
cultural a'ld Rural II~  ~

Import Bank of Indi .. '· ' 

11 1.16 10-11 ,"-0' "It is ~  an outgo" riad "th.en: iJ no DUtso" 

It 1.18 1·3 [)det4 the sentence "The COD'lmnteefcel ........ 
P arIia:rnell tary scruun y ... 

It. 1.18 4 Ddete ,,'therefore" 

12 1.18 3 Add after the sentence "in order to have effective 
p.lriiament scrutiny." 

12 1.19 3 Fllr "wdtil)gofr" '"" "writtiDi 'oft'Govt. loao." 

IS. Note 2 3 After "Corporation" ud "National Bark for 
A§rij:ultural and Rural Deve1opmen', Export-
Import Balik of India." , 

.. 'r'· 
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mi
ts
 
wi
ll
 
al
s
o 
a
p
pl
y 
t
o 
i
ns
ti
t
ut
i
o
ns
 
w
hi
c
h 
ar
e 

s
u
bs
ta
nt
ia
ll
y 
fi
na
nc
e
d 
b
y 
gr
a
nt
s-
i
n-
ai
d 
fr
o
m 
G
o
v
er
n
m
e
nt
 

a
n
d 
p
u
bl
ic
 
se
ct
or
 
u
n
de
rt
a
ki
n
gs
."
 

. 

. 
T
h
e 
C
o
m
mi
tt
ee
 
fe
el
 
t
h
at
 t
he
 n
ot
e 
s
h
o
ul
d 
be
 
r
e
w
or
d
e
d'
 a
s 
f
ol
l
o
ws
 

to
 m
ak
e-
t
h
e 
i
nt
e
nt
i
o
n 
cl
ea
r:
 

'c
r:I'
h1
! 
a
b
o
ve
 
li
mi
ts
 
wi
ll
 
al
s
o 
a
p
pl
y 
t
o 
i
ns
ti
t
ut
i
o
ns
 
w
hi
c
h 
ar
e 

s
u
bs
ta
nt
ia
ll
y 
fi
na
nc
e
d 
b
y 

~
 
fr
o
m 
G
o
v
er
n
m
e
nt
 

a
n
d 
. t
o 
p
u
bl
ic
 
se
ct
or
 
u
n
de
rt
a
ki
n
gs
 
i
n 
re
ce
i
pt
 o
f 
gr
a
nt
s-
i
D-

ai
d.
" 

~
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be
ca
us
e 
gr
a
nt
s-
i
n-
ai
d 
gi
v
e
n 
b
y 
p
Ub
li
c 
se
ct
or
 
u
n
de
rt
a
ki
n
gs
 
if
 a
n
y 

c
o
ul
d 
n
ot
 
be
 
a 
Ne
w 
Se
r
vi
ce
 
u
n
d
er
 
t
h
e 
C
o
ns
ti
t
ut
i
o
n 
as
 
t
h
er
e 
is
 n
o 

o
ut
g
o 
fr
o
m 
t
h
e 
C
o
ns
ol
i
da
te
d 
F
u
n
d 
of
 
I
n
di
a.
 

It
e
m 
H-
"
S
u
bs
i
di
es
 
a
n
d 
Gr
a
nt
s 
u
n
d
er
 
E
XJ
>
Or
t 
Pr
o
m
ot
i
O
n 
S
c
h
e
m
e.
" 

u
n
de
r 
II
-
R
e
v
e
n
u
e 
Ex
pe
n
di
t
u.
re
 

~
 

1.
14
. 
U
n
d
er
 
t
h
e 

~
 
g
ui
de
li
ne
, 
t
h
e 
f
ol
l
o
wi
n
g 
li
mi
ts
 
h
a
v
e 

b
e
e
n 
pr
o
p
os
e
d 
f
or
 a
u
g
me
nt
at
i
o
n 
of
 
t
ot
al
 p
r
o
vi
si
o
n 
u
n
d
er
 
t
he
 E
x
p
or
t 

Pr
o
m
ot
i
o
n 
Sc
he
me
s.
 

Re
p
or
ti
n
g 
t
o 
P
ar
li
a
me
nt
 

A
b
o
ve
 
Rs
. 
1 
cr
er
e 
b
ut
 
n
ot
 
e
xc
ee
di
n
g 

Rs
. 
3 
cr
or
es
. 

.
Pr
io
r 
a
p
pr
o
v
al
 
of 

P
ar
li
a
me
nt
. 

A
b
o
ve
 
Rs
. 
3 
cr
or
es
. 

T
h
e 
C
o
m
mi
tt
ee
 
fe
el
 t
h
at
 t
h
e 
li
mi
ts
 s
h
o
ul
d 
b
e 
"a
b
o
ve
 
Ra
. 
50
 
la
k
ha
 

b
ut
 
n
ot
 
e
xc
ee
di
n
g 
It
s.
 
2 
cr
or
es
" 
a
n
d 
'a
b
o
ve
 R
s.
 
2 
cr
or
es
' 
u
n
d
er
 
t
h
e 

re
s
pe
ct
i
ve
 h
ea
di
n
gs
 
i
n 
or
d
er
 
t
o 
h
a
v
e 
ef
fe
ct
i
ve
 
P
ar
li
a
m
e
nt
ar
y 
sc
r
ut
i
n
y.
 

It
e
m 
N-
"
Wr
it
e 
of
f 
cf
 
G
ov
er
n-
me
nt
 
l
o
a
ns
" 
u
n
de
r 
t
h
e 
he
a
di
n
g 

t
Re
'tl
en
ue
 
E
x
p
e
n
di
t
ur
e'
. 

1.
15
. 
T
he
 
C
o
m
mi
tt
ee
 
o
bs
er
ve
 
t
h
at
 G
o
ve
r
n
me
nt
 
ha
s 
f
or
 
t
he
 
fi
rs
t 

ti
m
e 
pr
es
cr
i
be
d 
a 
li
mi
t 
of
 
'a
b
o
ve
 R
s. 
1 
I
U
h'
 
(i
n
di
vi
d
ua
l 
C
Q
b"
e
s)
 
f
or
 

wr
it
i
n
g 
of
f 
G
o
vt
. 
l
oa
ns
 
wi
t
h
o
ut
 
s
pe
ci
fi
c 
a
p
pr
o
va
l 
of
 
Pa
rl
ia
me
nt
. 
t
n 

ot
h
er
 
w
or
ds
, 
if
 a
n 
a
m
o
u
nt
 o
f 
"a
b
o
ve
 
Rs
. 
1 
l
a
k
h"
 
(i
n
di
vi
d
ua
l 
ca
se
s)
 
is
 

r
e
q
ui
r
e
d 
to
 b
e 
wr
it
te
n 
of
f, 
pr
i
or
 
a
p
pl
'
o
va
l 
of
 
P
ar
li
a
m
e
nt
 
i
s 
ne
ce
ss
ar
y.
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W
hi
le
 
t
hi
s 
be
 
a 
we
lc
o
me
 
fe
at
ur
e,
 
t
h
e 
C
o
m
mi
tt
e
e 
fe
el
 t
ha
t 
a 
Ii
n;
dt
 of
 

(
Rs
. 
50
,0
0(
) 
t
o 
Rs
. 
1 
la
k
h)
 
s
h
o
ul
d 
al
so
 
be
 
pr
es
cr
i
be
d 
f
or
 r
e
p
or
tt
n
g 
tl
ie
 

s
a
m
e.
 
t
o 
Pa
rl
ia
me
nt
. 

1.
16
. 
T
h
e 
C
o
m
mi
tt
ee
 
e
x
pe
ct
 
t
h
at
 t
he
 h
i
g
he
r 
li
mi
ts
 n
o
w 
s
et
 
d
o
w
n 

wi
ll
 
go
 
a 
l
o
n
g 
w
a
y 
i
n 
o
b
vi
at
i
n
g 
t
h
e 
c
u
es
 ,
of
 d
ef
a
ul
t·
o
nt
b
e 
p
ar
t-
of
 

t
h
e 
M
mi
st
ri
es
I
De
pa
rt
\
ne
nt
s 
as
 
we
re
 
n
ot
ic
e
d 
i
n 
t
h
e 
A
u
di
t 
B
q
or
t 

19
78
f.
" 
a
n
d 
r
e
p
or
t
e
d 
i
n 
t
h
e 
P
A
C 
Re
p
or
t 
(
4
1s
t-
S
e
w
mt
h 
L
e
k 
Sa
b
ba
).
 

T
h
e 
C
o
m
mi
tt
ee
 
w
o
ul
d 
h
o
we
ve
r 
st
re
ss
 
t
h
e 
ne
e
d 
o
n 
t
h
e 
p
ar
t 
of
 
t
h
e 

Mi
ni
st
r
y.
 
of
 
Fi
na
nc
e 
t
o 

~
 
wa
ys
 
a
n
d 
me
a
ns
 
t
o 
st
re
n
gt
he
n 
t
h
e 

s
ys
te
i
n 
Of 
i
nt
er
na
l 
li
na
ne
e 
as
 
'\
W,r
ell 
as
 
i
nt
er
n
al
 a
u
di
t 
9
0 
t
h
at
 t
h
e .

. Ji
m1
t
B 

n
o
w 
pr
o
p
os
e
d 
t
o 
b
e 
se
t 
i
n 
t
he
 m
at
t
er
 
of
 
r
e
p
or
t 
t
o 
or
 
pr
i
or
 
a
p
pr
o
va
l 
~
 

of
 
Pa
rl
ia
me
nt
 
i
n 
t
h
e 
ma
tt
er
 
of
 
Ne
w 
Se
r
vi
ce
/
Ne
w 
I
ns
tr
u
m
e
nt
 o
f 

Se
r
vi
ce
s 
ar
e 
n
ot
 
e
xc
ee
de
d.
 
T
h
e 
C
O
m
mi
tt
ee
 
de
si
re
 
t
h
at
 
c
o
nc
re
te
 

st
e
ps
 
i
n 
t
hi
s 
di
re
ct
i
o
n 
s
h
o
ul
d 
be
 
ta
ke
n 
i
n 
c
o
ns
ul
ta
ti
o
n 
wi
t
h 
t
h
e 

C
&
A
Q 
of
 
I
n
di
a.
 

--
-
-
-
-
_
.
 

~
 

--
--
--
--




	0001
	0002
	0003
	0004
	0005
	0007
	0009
	0010
	0011
	0012
	0013
	0014
	0015
	0016
	0017
	0018
	0019
	0020
	0021
	0022
	0023
	0024
	0025
	0026
	0027
	0028
	0029
	0030
	0031
	0032
	0033
	0034
	0035
	0036
	0037
	0038
	0039
	0040
	0041
	0042
	0043
	0044
	0045
	0046

